
C.A.W. 224/03 

Oráer_ateó 12.5.2004 

The applicant, at LLesent wrkinq t Knjharrh 

4 c5Lf Head Pest Office is arieveS i2y non-sanction of entitled p 

quantum of House Building Mvanc, (in short MBA) y the 

&--- 	ftespendents and is seeking a review of the case y the 

Respndents under the rules in force. The applicant cntends 

that because of paucity of funds, he cannot complete the 

construction of the hus and he also very emphatically 

averrec that money that was obtained from the Government lay 

WY of MBA has been ful)y spent for the construction of 

the house. He produced phetoçraphic evidence to Show the 

sta!e at which now the construction of the house stands, 

smpl.te.. The Resndents have not contested the fact that 

the house was not constructed upto plinth level. Their 

only contention is that the constructic.n f the h:se 

eynd the plinth level was not reported 1iy the aplicant 

and therefore, they have inferr&d that perhaps no 
Ck4 

.nctruet-±o-m levond plinth level wee-  t-e-ken pleee and 
A 

therefore, penal recovery of the entire MBA is lile 

its r.cveF-,d. The learned counsel for the applicant 

sumjtted that he would lae satisfied if he is allowed to 

make a fresh rerpesentatien addressed ta the aespondents 

isovin§ing out the rules under which he would be entitled 

to receive the hj!her  amount than what he has received 

towards MBA. He is also prepared to prode any evidence 
of the house 

as required to show that the construction/has e-achedk 

eyend the plinth level and in this respect, if the house 

site is inspected oy the arpriate authorities in the 



IN 
Department, the ceunsel for the applicant sumitte, 

it would ai to his case. The lerneI counsel for the 

Respenöents has no •Ijection to JdAix the aspti.n of 

such a course. Therefore, in the interest of justice, 

I direct that the ajplicant should make a fresh 

representation citing the rules unEer which he is 

entiticé hi!her NBA than what he has alreaóy received 

arlé offering inspection af the house site ley the 

authorities and on receipt of such a representation, 

the authorities competent should dispose of the same 

within a eriod of Six weeks from the date of receipt 

f representation. 

ith this eservatien ana direction, the 

case is cleseó, 

a 

FLMBER (?DMINISTRATIVE) 


